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CENTRAL AOMINTSTRATTVE TRIBUNAL, PRINCIPAL BENCN

OA No,2523/98

New Delhi., this 23rd day of April,. Ivov

Hon'ble Shri S,.P.. Biswas,, MemberiAi

B.K,. Ash

Flat No,. 82 •I,. Sector IV
DIZ Area, New Delhi - - Applicai i i..

(By Shri R..L.Miitiroth, not present)

versus

Uniori of India,, through

1,. Secretary

Hinistrv/ of Curface Transoort

New Delhi

O  }-i r- T c p r 1 a A a v a

Estate Officer & Asstt,, Director- of Estares
Directorate of Estates

j■■■■! e i.f.i 0 e J, I "i i e s p w i i ci«; n v.. .

rrp/ rihri o o .la.rjn-rr-a.. Advocate i

ORDER(oral)

This case perrains to retention of Qovernmenc

Qr „ No „ 82 - 1 Sector IV,. DIZ Area, New Delhi. Applicant

has since retired on 3,1...10„97„ No representative came

on behalf of applicant on the last occasions on 12,2.99

and 17,.3.99. When the case came up for hearing on

second call, neitner tfie appiicarrt nor i'lis counsel are

available to argue this case. The OA is dismissed for

non prosecu 11 on ,.

(S. p.r^-€rTslvas)
MemberfA)


